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Shri Bhagwat Jha Azad: May 1
know whether this Arbitrator would
"hear the arguments on the Govern-
ment basis of meeting the officials and
Ministers or sit like a court and hear
arguments from professional lawyers
on behalf of the Government?

Shri Lal Bahadur Shastri: That is
going into too much detail. He will
perhaps decide for himself. I do not
think he is going to function there a3
a law court, but he will certainly
meet the officials, non-officials and he
might also visit the spot and meet
the people there.

Shri Basappa: May I know whether
the mediation of the Prime Minister
in such matters is confined only to
U.P. and Bihar or whether it will
also be extended to Mysore and
Maharashtra?

Mr. Speaker: That is a different
thing.
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Shri Jashvant Mehta: What are the
points of reference to this Aribitrator?

Shri Lal Bahadur Shastri: It is a
long one, The terms of reference will
be:

(1) Whether the principle of fixed
boundaries between the aforesaid
districts should be accepted? If so,
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whether they should be determined
in the manner suggested at the 1952
Conference, or in a different way?

(2) If the principle of fixed boun=
daries is not advisable, what improve-
ment should be made in the existing
principle based on the decp-streams
of the rivers Ganges and Ghagra?

(3) Whether, in the opinion of the
Arbitrator, there can be any other
solution to the question of the boun-
daries between the said distriets? 11
so, what?
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Dr. L. M, Singhvi: What is the pro.
posed size of the factory in the
framework of the Plan?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): In
the private sector for which recom-
mendation has been made, the final
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proposal is to have 68,000 tons of
nitrogen and 72,000 tons of P,Os,

Shri P. Kunhan: May I know whe-
ther the Government have received
any representation from other States
like Kerala for the establishment of
a fertiliser factory in the Third Plan?

Mr. Speaker: That is not relevant
here. Next gquestion.

Medical Graduates

*1598. Shri Bibhuti Mishra: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a scheme for
the medical graduates to work in the
rural areas for a certain period just
after getting their degrees; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of THlome Affairs (Shrimatl
Chandrasekhar): (a) and (b), The
qucestion is under consideration.
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Shrimati Chandrasekhar: Exami-
nation has been finished with  the
State Governments. We are now con.

sidering amongst ourselves whether
this would be feasible or desirable.
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